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SHRI HIMATSINGKA (Gooda) :
Is it true that a spokesman of the External
Affairs Ministry made a sweeping and
damagiog and wholly irrelevant statcment
by drawing the analogy of Dalai Lama and
Khan Abdul Ghaffer Khan 7 Does this
represent the official attitude of the Govern-
ment in this respect ? Does the Govern-
ment realise that a bad precedent has
been created and the sanclity of the rela-
tionship between established governments
has been outraged by this invilation ?

SHRI SWARAN SINGH :1 do not
know what statement is referred to by the
hon, Member as having been made by
apy authoritative sourceman. If some
commentator or pressman or some other
public had made that statement. .,

AN HON. MEMBER : It was made
by a spokesman of your ministry,

SHRI SWARAN SINGH : No official
spokesman has tried to draw any analogy
with the visit of either the Dalai Lama or
of Khan Abdul Ghaffar Khan. They are
absolutely in a differcnt catcgory altogether
and we should not mix up the two issues,
If any body has done it, | would not subs-
cribe to it; I would like to repudiate it.

SHR1 PILOO MODY : Punish him.

MR. SPEAKER : Papers 1o be laid on
the Table,
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DR. RAM SUHAG SINGH (Buxar) :
I have come to know that the papers relat-
ing to Dr. Dharma Teja, the notes and
orders in regard to the advancing of money
to him and favours that were shown to
him as well as the personal correspondence
of various persons with him have been
destroyed and are in the process of being
destroyed by the Government because
there is a likelihood of sensational
disclosures. | would request you, Sir, to
depute a committee to louk into this matter
because the entire Government is engaged
in that busioess. ([uterruprion ).

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I support what Dr. Ram Subbag
Singh has said. ([uterruption ).

MR SPEAKER : Papers to be laid on
the Table.

PAPLRS LAID ON THE TABLE

ANNUAL RETORT CF THE INDIAN
STATISTICAL INSTITUTEL

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : On b:-
half of Shrimati Indira Gandhi, I beg to
lay on the Table a copy of the Annual
Report of the Indian Statistical Iostitute,
Calcutia for the year 1968 69 [Placed in
Library, Sse No. LT-3691/70]

NOTIFIOATIONS UNDER THE NANY AOT

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : On
behalf of Shri Jagjiwan Ray. | beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under section 185 of the Navy Act, 1957 :—

(i) The Naval Ceremonial, Condi-
tions of Service and Miscel-
laneous (Second Amendment)
Regulations, 1970, published
in Notification No. §. R. O.
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199 in Gazette of India daled
the 2nd May, 1970.

(ii) The Naval Ceremonial, Condi-
tions of Service and Miscel-
laneous (Amendment) Regula-
tions, 1970, published in Noti-
fication No. S.R. 0. 201 in
Gazette of India dated the 2nd
May, 1970.

The Naval Ceremonial, Condi-
tions of Service and Miscella-
neons (Fifth Amendment) Reg-
ulaticns 1970, published in MNoti-
fication No.S.R.0.209 in Gazette
of India dated the 9th May,1970.

(i)

(iv) The Naval Ceremonial, Condi-
tions of Service and Miscella-
peous (Forth  Amendment)
Regulations, 1970 published in
Motification No. S.R.0O, 229 in
Gazette of lndia dated the 16th
May, 1970,

(v) The Navy Leave Regulations,
1970, published in Motification
No. S. R. 0. 285 in Gazette of
India dated the 27th June, 1970,

(vi) The MNaval Ceremonial, Condi-
tions of Service and Miscella-
neous  (Sixth  Amendment)
Regulations, 1970, published in
Notification No. S.R. Q. 329
in Gazette of India dated the
18th July, 1970.

(vii) The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous (Seventh Amendment)
Regulations 1970, published in
Notification No. S. R. O, 330
in Gaz:tte of Indian dated ihe

25th  July, 1970, [Placed in
Libra-y. Sce. No, LT—
3692/70]

1 beg to relay on the Table a copy
each of the following Notifications (Hindi
and English versions) under section 185 of
the Navy Act, 1957 :—
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(i) The Naval Ceiemonial, Condi-
tions of Service and Miscella-
ncous  (Second Amendment)
Regulations, 1969, published in
Notification No. §. R. 0. 309
in Gazette of India dated the
Ist November, 1969.

(i) The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous  (Third Amendment)
Regulations, 1970, published in
Notification No. 5. R. O, 1E
in Gazette of India dated the
21st February, 1970,

(iii) The Navy (Discipline and
Miscellaneous Provisions) Frst
Amendment Regulations, 1970
Published in Notification No.
S.R.0. 126 in Gazette of India
dated the 28th February, 1970,
[Placed in Library See. No, L.T.
—3339/70]

ANNUAL REPORT OF THE PERMANENT
INDUS COMMISSION
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3693/70]

ANYUAL REPORT ETC. OF THE BHARAT
EARTH MOVERS LTD.

THE MINISTER OF STATE (DEFNCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : I beg to
lay on the Table a copy of the Annual
Report (Hindi and English verions) of the
Bhbarat Farth Movers Limited, Bapgalore,
the year 1968-69 along with the Audited
Accounts and the comments of the comp-
troller and Auditor General thereon, under



